TO-B% PUBLISHED IN PART IT SBCTION ‘3(ii) OF TEE GAZETTE OF INDI4

. GOVERNMENT - OF TNDIA
CENTRAL BOARD OF DIRZCT TAXES

NEW DBELHI: DATHD THE ?st.April, 1976.

NOTIFICATION
(INCOME T 5X)

No.1281 (187/2/76~IT(AT) In exercise of the powers conferred by
Section 126 of the Income-tax Act, 1961, the Central Board of
Direct Taxes hereby wmakes the following additions to the Schedule
annexed to its Notification No, (F.N6.55/233/63~1T) dated 18th May,
19640

o In the said Schedule after Serial Wo.83 the following shall
be added. B " - '
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S7. No. : : :

B84 (1) ALl persons in respect I.T.0 I.A.C. A.AC. CLILT,
of whom an order of detention S.I.C.A.R.VIIT 4.R.VT Guj.I
has been made under the IX ' A'bad Atbad who has
Maintenance of Internal - A'bad.who has who got.
Security Act (for smuggling jurisdi- has - juris-
activities and foreign ction got diction
exchange racketesring) and/ over the juris- over
or Conservation of Foreign Circle dicti- the
Exchange and Prevention of mention- on Cirele
Smuggling Activities Act, 1974 - ed in over rention—
and who prior to passing of g 2u0ol.3. - the ed in
orders under the said Acts _ : Gircle Col,3.
were residing or carrying mentio
en business or professien ned in

.within the Revenue Districts Gol 3.

of Ahmedabad, Gendhinagar, 7
Kairs, Mehsana, Baraskantha
end Sabarkantha eof the State
ef Gujarat and whose ceases
are not sssigned to any of
the I,T,08 in Central
Circles, Ahmedabad and

Special Investigation
Circlés,Ahmedabad, Jamagar,
Junagadh and Suvat by an
order u/s 127 of the I.7.Act.
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(I1)A11 persons in respect of I.T.O,
ScI oc.

whom zn order of deten-
tion has been made under
the Maintenance of
Internal Security Act
(for smuggling activities
ard foreign exchange
racketeering Yand/or
Conservation of Toreign
Lxshange and Preveniicn
of Smuggling Activities
Act, 1974 and whno prior
to passing of orders
under the saild icts
were I85161nd or
carrying on business or
profession within the
Revenue Districts of .
Panchmahal ,Barods,
Rarscit, Suraﬁ,Dangs
and Fulsar of the State
of Gujarat and in the
Union Territory of |

" Daman, Dafra and Hagar
Havell ~eand whose cases
are not assigned 1o any .
of the I,7.0s in Central
Circles, Ahmedarad and
Special Investigation
Circles, Ahm edaueﬁ
_JamnagaL,Junagadh_and _
Surat by an order u/s
127 of bhe I.7. Cu.

(111)All persons in respect I.T
of whom an oxder of deten~ S.71,
tion has been made under Jun
the Maeintenance of Inter-
nal Security /ict )for Smugg-
ling activities and foreign
Exchange raﬂhﬁtuev¢nﬂ)ana/or'
Conservabtion of Forsign
Exchange and Prevention of
Smuggling Activities Act, 19-
74 and who prior to passing
cf orders under the said
Aets ware residing or carre-
ying on business or profess—
ion within the Revenue Dis-
tricts of Rajkot,Junsgadh,
Surendranagar, Bhamagar
and Amereli-of the State of
Gujarat end in the Union
Territory of Diu and whoses
cases are nobt assigned to
any of the I.7,08 in Centr-
al Circles, Aihmedabad and

ITI

Surat.

ALA.C. C.1.T. .

S.R. Gujarat-I,
Surat who who has got
has got jurisdiction
Jurisdiec- over the
tion over Circle

the Circle mentioned
the Cir~ mentioned  in Col.3.
cle men- in 6&ol.,

tioned B

in COl;Bo

L.AC.
S.R.I.
Surat
wno has
jurisdie
tion
QvVer

¢.I.T,
Gujarat-I1,

InAQC’l A.A.Cl
AJRJVIII Rajkot-

adh.ﬁ’bad who who has who has got

has Jjuris~ got jurisdiction

diction jurisdic~ . over the
over the tiom circle
Circle over mentioned
mentioned the in Col. 3,
in CGol.3, Circle: ;

mention-

ed in

001-30

Cantng/a.-
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Spécial Investigation Circles I.T.O.:I.A.C. 4.4.C C.I.T.

ihpedabad ,Jamagar , Junagadh 5,1.0. AR.YIIT Jagnagar Guj.l.
amd Surat by sn order u/s Jama~ A'badiwhowh e has who has
127 of the Income~tax Act. nagar. has juri-got ju- got jur
- . : sdiction risdict- isdice
(111)A11 perscns in respect of whom over the jon over tion
an order of detention has been Circle the over
made under the Maintenance of mentioned Circle tle
Internal Security Act(for smug- in Col.3. menion- Circle
gling activities and foreign ed in pent-
exchange racketeering) and/or Col.3, ioneéd
Conservation of Foreign Dxchange in
md Prevention of Smuggling Cole.3.

Activities Act,1974 and who

prior to passing of orders under
the said Acts were residing or
carrying on business or profession
with in the Revenue Districts of
Jammagar end Kutch of the State of
gujarat end whose cases are not
assigned te any of the I1.T.0s in
Central Circles, shmedabad, -
Jamnegar, Junagadh and Surat by

an order U/s 127 of the I.T. ACY.

This notification shall have effect from 114.76.

Sd/-(¥. SHASTRI)
: UNDER SECY: CENTRAL BOARD OF DIRECT TAXES
To
The Manager,
Government of India Press,
Mayapuri {Near Rajouri Garden),
Ring Kozd, New Deihi,

Copy to:—

1. All Commissioners of Income-%aX.

o, Directors of Inspection (17)/(P&PR)/(Inv)/, New Delhi.

3, Director of O%M Services {Income-~tax) ist Floor, Aiwan-e-Ghalib,
Mata Sundri Lene, New Delhi iB copies ).

4, Sh, N.S, Raghaven, Director Spl.Cell) Dte., of Tns.(Inv.5pl.Cell)
4th Floor, Supsr Bazar, Connaught Circus, New.Delhi,

5, All Officers & Sections of I.T. wing of C.B.D.T.

6. Comptroller & Auditor General of India (20 copies).

7. Bulletin Sec, of Dte., of Inspection (RS&P), New Delhi (5 copies)

8, Director of Trezining, IRS (Direct Taxes ), Staff College,
Nagpur, (5 copics).

Sa/=(M.SHASTHI )

-Q,, UNIER SECETARY: CENTRAL BOMRD OF DIRSCT TAXES.
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l: ' Y, ihﬂ%
\3?( (S.C. Pﬁ%ﬁ‘ﬁ) 550,

Directorate of Inspection(RS&P)
No.CC/ITAL/1276/290/RS P/76.




